331 Matters Under
Rule 377

the poverty line and they see no cffec-
tive development mecasures, the people
of the area arc g:tting frustated. [ put
forth a demand before Goverament that
a sub-committee of the Central Cabinct
should be set up for the development of
Eastern U.P. also as has been done for
the development of Jammu and Kzshmir
as also the No . th Eastern States.

(iii) Need to Amend the Sharda Act

SHRI MOOL CHAND DAGA (Pali) :
Mr. Decputy Speaker, Sir, under Rule
377 I am running the following ma:ter :

Lakhs of farmers, agriculturc workers
and the scheduled caste and scheduled
tride people in the country, who believe
in “gona" (Maklawa) ceremoney arc in
search of an cpportunity say, the day of
‘Akishya Tritiya’ on which they arran-
ge mass marriages of all the major and
minor children of their fumilies because
of ecnomic reasons. On the sume duy
they p rform ‘Gangunali’ in memory of
their anccestors and feel prcud of inves-
ting and weclcomimg all the persons of
their caste or community. When the
girl aid boy attain the age of 18 ycars
and 21 years respectivcly, they ‘gona’
is performed and the girl moves to her
in laws hous:. However, some anti®
soCizl e'ements with rcvengeful altitude
iry to exploit and harass these poor far-
mers ard workers under the child
Marriage Act or the Sharda Act. Hence
there isa necd to amend, this Act
immedia‘ely. Law is mecant to safc-
guard the intercsts of the pcople and
not to put them in (rouble,

(iv) Need to propagate the writings of
Saints like Kabir ahd Guru
Nanak

SHRI MADAN PANDEY (Gorakh-
pur) : Mr. Deputy Speaker, Sir, under
Rule 377 I am rainy the following
matter namely : that ths communal and
separatist elements arc spoiling the at-
mosphere throughout the country. Keep
ing this fict in vicw, it has become ne-
cessary to give wide pubiicity to th:
thoughts, aims and writings of suiats
like Mcharishi Dadhichi, Kabir. Guiu-
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other saints, who hz2 risen above com-
munalism and other low t:nd .ncies and
had crcated an atmosphere of tolerance,
harmony and goodwill in the country.
It is also necessury that cH)mmem srative
stamps in their memory should b: issued
to crcate an a'mosphere of communal
harmony throughout the country.

(v) Need to Repair the Jawahar Bridge
over Yamuna River at National High-
way No. 2 near Agra

SHRI NIHAL SINGH JAIN (Agra) :
Mr. Depu'y Sp:aker, Sir, under Rule
377, I wou'd like to draw the attention
of Government to the Jawahar Bridge
on River Yamuna in Agra. It falls uader
the National Highway No. 2 from Dclhi
to Calcutta and the S'ate Highway from
Agra to Meceiut, It is the only bridge
which caters to the entive traffic necds
on these Highways and thousands of ve-
hicles pass over this bridge daily. In
addition it is the only bridge which
handles the cutire traflic of the trans-
yamuna areas of Agra where, industria-
lization has taken place and the populi-
tion has increased commers:ly.

Aficr completion, this bridge was
cnaugurated by the late Prime Minister,
Shrimati Indira Gandhi in 1969, but
now it is in a very dceplorible condition.
For example, the upper part of the
foundotion pillars has been badly da-
maged, the road is also in a dilapidated
condition and the footpath slabes and
railings have collapsed at miny places.
It is dangerous to cioss this bridge.
Fortunately, no bus or truck has so far
fallen into the river.

It is a very serious matter. In case
adequite precau’io.ary msasures are not
taken in this regard, accidents may take
place and if the bridge is suddenly closed
the traffic problem wiil assume alarmiog
praportions.

Therefore, the Union Transport Minis-
try is rzqiested to tak: tim:ly steps to
avoid a possible caaos ia the traffic



